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Central B,.clse StaB in Purnea 

IZ63. Shri M.lalamaddin : Will the 
Minister of Finance be pleased to 
state: 

(a) the strength of the Central E"cise 
Staff in the District of Pureea (Bihar) 
inclusive of the transferred area; 

(b) the amoWlt spent on their estab-
lishment during 1954-55 and 1955-56 res-
pectively; and 

C c) the amount of excise duty realised 
from that district during the above men-
tioned years? 

The Miniater of Revenue and CivU 
B][J>CDditure (Shri M. C. Shah): (a) 
10 Cc). A statement giving the requiIed 
information is laid on tbe Table of the 
House. [See Appendix V, annexure No. 991 

SmUggling 

u640 Shri M. Islamaddin: Will the 
Minister of Finance be pleased to 
atate: 

(a) the number of smugglers detected 
.and convicted since 1955 on the border 
of Purnea; 

(b) bow many of the convict. were Indian 
-2lld bow many were Pakistani,; 

Cc) whether any of them held paS3por t 
·of either countries; 

Cd) the amoWlt of penalty realised 
from them; and 

Ce) the toral value of goods seized 
by the preventive check posts on that 
border during the above mentioned 
period? 

The Miniater of ReveDae and Ch·n 
Ezpendlture (Shri M. C. Shah): (a) 
During the period from 1st January, 
1955 to 31st October, 1956, 153 persons 
"Were detected while smuggling good. 
across Pumea border. All these persons 
were departmentally dealt with and 
,punished. There was no prosecution 
and so no conviction in a court of law. 

(b) and (c). Out of these 153 persons, 
139 were Indians and 14 Pakistanis who 
held Pakisran passpons. 

Cd) A sum of Ro. 510/-was realised as 
.personal penalty from these persona. 

ee) The toral value of the goods seized 
.by the preventive check-posts during the 
.. hove-mentioned period was RI. S,833/-. 

Payment of Houae Tn by TrlbaJa 

u6S. Shri Riahang Keishlng : Will 
the Minister of Home Mairs be 
pleased to state: 

(a) whether Government are aware 
of the fact that the tribal people living 
in the plain area of Manipur have been 
paying botb the house tax and the land 
revenue while the tribals in the hills pay 
only the house tax and the plain people 
only the land revenue; 

(b) if 80, the reasons therefor; and 

(c) the action Government propose 
to take in this respect? 

The Minister in the Ministry of 
Home Mairs CShri Datar): Ca) The 
house tax is payable in respect of houses 
owned by the tribals in the hill areas. No 
land revenue is collected from the tribals 
for lands cultivated by them in the hill 
areas. They pay revenue in respect of 
the lands which they possess and culti-
vate in the valley at ·the same rates as other 
people living in the plains area of the 
State. 
(b) and (c). Do not &lise. 

Journals of MiDistries 

1266. Sardar Lal Siugh. Will the 
Minister of Home Mairs be pleased 
to srate : 

Ca) the names of journals. produced 
by different Ministries and theIr attached 
ofDces; and 

(b) the academic and teChnical ~a
lifications, experience, length of servIce, 
nature of duties, present salaries and the 
pay' scales of Editors, ssist~t Editors, 
Sub-Editors, Translators or then counter-
parts perfolming similar journalistic duties 
in different Ministries? 

The Minla1er in the Miniatry of 
Home Malra CShrl Datar): Ca) and 
(b). The information is being collected 
and will be placed on the Table of the 
House in due course. 

Indian BIChanp 

1367. Shri RaghUDBth Singh. Will 
the Minister of Finance be pleased to 
srate whether it is a fact that Indian 
exchange and resources are being drained 
by the purchase offoreign goods in foreign 
lands by Afghanistan? 

The Minister of ReveDae and Civil 
B:o;penditure (Shri M. C. Shah): Afgba-
nistan which is in the 'Transferable 
Account Group' is being accorded the same 
facilities of transfer of her expon earnings 
in India to any other country in the same 
Group or to sterling area as is allowed to 
any other member of the same Group. 




